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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH  

OA 439/2023 

IN THE MATTER OF: 

BIRENDER SANGWAN … APPLICANT  
VERSUS 

PWD & ORS.   …RESPONDENTS 

STATUS REPORT ON BEHALF DELHI DEVELOPMENT 
AUTHORITY (DDA) 

Most respectfully showeth: 
1. That the present Status Report is being filed under instructions of

and with the approval of Director (Horticulture) NW, Deputy

Director (HD-V) and AD II (Horticulture) of Respondent/DDA.

2. That the present report is about the Green Belt, Sector-14, Rohini

along with Outer Ring Road (from Madhuban Chowk to Prashant

Vihar), referred to as the DDA park in the Report of the Joint

Committee dated 13-11-2023 filed before the Hon’ble Tribunal in

this matter.

3. That the Hon’ble Tribunal was pleased to pass the Judgment/order

dated 25-01-2024 with the following directions –

“23. In view of the above the present application is disposed 

of with directions to respondents no. 1 to 3 to pay amount of 

Rs. 1,00,000/- (Rs. One Lakh Only) as environmental 

compensation for damage caused to environment due to 

demolition of DDA Park Wall measuring 30.06 meters and 

respondents no. 4 to 6 to pay amount of Rs. 3,00,000/- (Rs. 

Three Lakh Only) for damage caused to environment due to 

demolition of DDA Park Wall measuring 105.5 meters. 
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Respondents no. 5 and 6 are also directed to reconstruct the 

DDA Park Wall measuring 105.5 meters as undertaken at 

their own costs. The DDA is directed to file further Status 

Report in this regard on such reconstruction of the DDA Park 

Wall by respondents no. 5 and 6 within one month thereafter 

by e-mail at judicial- ngt@gov.in preferably in the form of 

searchable PDF/OCR Supported PDF and not in the form of 

Image PDF, before the Ld. Registrar General, National 

Green Tribunal, Principal Bench, New Delhi who may, if 

necessary, put up the matter before this Bench for further 

directions.” 

4. That as per the information available with the Respondent/ DDA, 

the PWD (i.e., Respondent No. 1) has not paid Rs. 1,00,000/- (Rs. 

One Lakh Only) awarded as environmental compensation for 

damage caused to environment due to demolition of DDA Park 

Wall measuring 30.06 meters, till date.  

 

5. That Respondent No. 4, DMRC has forwarded details of 3 cheques 

totaling Rs. 3,00,000/- (Rupees three lakhs only) dated 02-05-2024 

bearing no. 4150, 4149 and 4148 respectively drawn on Axis Bank 

in the name of Delhi Pollution Control Committee. True Copy of 

the cheque details forwarded by DMRC is annexed herewith as 

Annexure R1.  

 

6. That a part of the broken wall of the green belt has been 

constructed by DMRC. However work of the fencing of the wall 

still remains entirely pending as on date. This wall has not been 

completed and is broken at places. Its total length is 64 m.  
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ANNEXURE R1 
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ANNEXURE R2 
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